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CENTRAL ADMINISTRATIVE TRIZUNAL egistered A /D
BANGALORE BENCH -~ HOSERS £5y

oSy Commercial Complex(BDA),
‘. ; Indira Nagar,
Bangalore~550 038,

Application No, 1986(F
pplication ‘HQS‘”‘“/ 6(F)

Applicant Versus fespondent(s
She SeAnnamalai, ‘ The Secretary, M/o .Defence,
To Sh.Se Annamalai, NVew Delhi & 4 ors.
C/o Sh., Subbarao, %0.128, Cubbonpet,
Bangalores,

Take notice that your application above-mentioned
filed in this Tribunal under Section 19 of the Administrative

Tribunals Act, 1985, on _2¥%85 _ is posted for admission
On__S,7..86 wst You ame therefore, directsd to appear in

person or through a duly authorised legal practitioner on
the said date,

By order of the Registror,

Bahgalore e EPUTy'RéGISTRAR.
Dated: 75 71 50 ’ X ' ‘X
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§§p¥é; - ,%y' ) E&V X
Ov 0 c%u PX .
@Wm - AN



i Y

9 | | REGISTERED/AD
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NOTICE_ COF APPLI.QE&I\_Q_N.

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE_BENCL

e IT Floor, Commercial Complex(BDA)
Indira Nagar, Bangalore-560038

/h
Dated :/ July, 3086

Application No @88 /1986(F)
Applicants Versus - Respondents
iy dew Duihi and § 4 Cthexe
54 The Sesvelsrys Yin of Defence, |
Erak autan, Sew Delhl
3¢ The Zonel Recruiting EFLCeEs
s Feexuiting fono, N3, Dajondy

Fooha - 413
4, The enal

ing Gfticer, O The

Whereas the Applicant above named has filed an Application #95;1
(Copy enclosed) under Section 19 of the Administrative Tribunals
Act, 1985 in this Tribunal, and whereas the Application is

admitted.
| 2 woeks
Take notice that within 3@¥39¥ from the date of service
vof this notice, you may appear in person Or through an agent
or through a duly authorised legal practitioner and file in
six complete sets, reply toO the application along with
documents, if any, in a paper book form with the Registry of
this Tribunal, failing which the matter will be heard gx=parte.
The case 13 posted on J0wTe56 fay Terther wpdefs.

~ By Order of the Tribunal, . \

for Dj£¥ty Registrar

Mgrper %
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 9TH DAY OF SEPTEMBER, 1987
g Hon' ble Shri Justice K.S. Puttaswamy, Vice-Chairman
Present: and
{ Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO. 495/86

Shri S. Annamalai,

S/o Sundaram,

Civilian Military Driver,

The Branch Recruiting Office,

Colaba,

Bombay. cesese Applicant

(Shri M.S. Anandaramu, Advocate)
Ve

1« The Unicn of India,
represented by its Secretary
to Defence, Ministry of Defence,
New Delhi,

2. Adjutant General,
Recruiting Directorate,
DeT+Ee/ReToG.5(0R)

(b) Army HQS,
West Block III,
R.Ke. Puram,

New Delhi,

3., The Zonal Recruiting Officer,
HQS Recruiting Zone,

No.3, Rajendra Sinhaji Road,
Poona.

4., The Zonal Recruiting COfficer,
Headquarters Recruiting Zone,
No.46, Residency Road,
Banyalore,

5, The Branch Recruiting Officer,

Branch Recruiting Office,
Colaba, Bombay. P —— Respondents.

(shri M.S. Padmarajaiah, SCGSC)

This application having come up for hearing to-day,

Vice-Chairman made the following:

0RDER

This is an application made under Section 19 of the

Administrative Tribunals Act, 1985,



L

2, Prior to 31.5.1985 the applicant was working as

a Civilian Oriver in the office of Branch Recruiting
Officer, Colaba, Bombay. (Respondent-5). He attained
superannuation on 31.5.1985 and had retired from service
on that date. The applicant claims that the pensionary
benefits due to him have not so far been settled by
Respondent-5 and other respondents. He has therefore
approachad this Bench on 27,3.1936 for a direction to the

respondents to settle the pensionary benefits due to him.

s In their reply, the respondents have asserted that
this application filed before this Bench, was not maintain-
able and the same had to be filed either before the Neuw

Bombay Bench or the Principal Bench of this Tribunal.

4, Shri M.S. Padmarajaiah, learned Senior Central
Government Standing Counsel, appearing for Respondents
contends that on the principles enunciated by this Bench
in Application No.1628/86 and connected case D.P. ARYA v.
UNION OF INDIA decided on 31.8.1987 this application

filed before this Bench was not maintainable.

B Shri M.S. Ananda Ramu, learned counsel for the
applicant contends that this application presented before

this Bench was maintainable.

O. Je have esarlier noticed that as on the date of his
retirement the applicant was werking in an office situated

within the territorial jurisdiction of New Bombay Benche.



If that is so then on the principles enunciated in
Arya's case this application should have been presented
either before the New Bombay Bench or before the
Principal Bench of the Tribunal and not before Bangalors
Bench. For the very reascons stated in Arya's case wue
hold that this application is liable to be returned to
the applicant for its re-presentation before the
appropriate Bench of this Tribunal, ue therefore direct
the Registrar to return the application to the applicant
for its re presentation before the appropriate Bench of
this Tribunal,

M. [

Ulce-Chal Liﬁii

/

Member (A)

bsv/Mrv.
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 9TH DAY OF SEPTEMBER, 1987

Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman
Present: and

Hon'ble Shri L.H.A. Rego, Member (A)
APPLICATION NO. 495/86

Shri S. Annamalai,

S/o Sundaram,

Civilian Military Driver,

The Branch Recruiting Office,

Colaba,

Bombay. - Applicant

(shri M.S. Anandaramu, Advocate)
Ve

1. The Union of India,
represented by its Secretary
to Defence, Ministry of Defence,
New Delhi.

2, Adjutant General,
Recruiting Directorate,
DeT.E./R.ToG.5(0OR)

(b) Army HQas,
West Block III,
R.K. Puram,

New Delhi,

';3. The Zonal Recruiting Officer,

HQS Recruiting Zone,
No.3, Rajendra Sinhaji Road,
Poona.

4, The Zonal Rscruiting Officer,
Headquarters Recruiting Zone,
No.46, Residency Road,
Banyalore.,

5. The Branch Recruiting Officer,

Branch Recruiting Office,
Colaba, Bombay. seses Respondents.

(Shri M.S. Padmarajaiah, SCGSC)

This application having come up for hearing to-day,

Vice-Chairman made the following:

0O RDER

This is an application made under Section 19 of the

Administrative Tribunals Act, 1985.



2, Prior to 31.5.1985 the applicant was working as

a Civilian Oriver in the office of Branch Recruiting
Officer, Colaba, Bombay (Respondent-5). He attained
superannuation on73135.1985 and had retired from service
on that date. The applicant claims that the pensionary
benefits due to him have not so far been settled by
Respondent-5 and other respondents. He has thersfore
approach=d this Bench on 27.,3.1986 for a direction to the

respondents to settle the pensionary benefits due to him.

S In their reply, the respondents have asserted that
this application filed before this Bench, was not maintain-
able and the sane had to be filed sither before the Neuw

Bombay Bench or the Principal Bench of this Tribunal.

4, Shri M.S. Padmarajaiah, learned Senior Central
Government Standing Counsel, appearing for Respondents
contends that on the principles enunciated by this Bench
in Application No.1628/86 and connected case D.P. ARYA v.
UNICN OF INDIA decided on 31.8.1987 this application

filed befecre this Bench was not maintainable.

5S¢ Shri M.S5. Ananda Ramu, learned counsel for the
applicant contends that this application presented before

this Bench was maintainable.

6. We have earlier noticed that as on the date of his

retirement the applicant was working in an office situated

> [/

20

"within the territorial jurisdiction of New Bombay Bench.
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If that is so then on the principles enunciated in
Arya's case this application should have been prasented
gither befors the New Bombay Bench or before the
Principal Bench of the Tribunal and not before Bangalore
Bench. For the very reasons stated in Arya's case ue
hold that this application is liable to be returned to
the applicant for its re-presentation before the
appropriate Bench of this Tribunal, UWe therefore direct
the Registrar to return the application to the applicant
for its re pressntation before the appropriate Bench of

this Tribunal.

ESL""“ Esc;“ -
Vice-Chairmas™ | ' Member (A)
] &’I \é?,(%j

S T Coftf ”

bsv/Mrv.
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Commercisl Complex(BDA),
Indiranagar,
Bangalore-560 038,

Refih.Noe495/86(F), Dates |7-2-88,

To -

Shri S.Annamalai,

8/0 Shri Sundaram,

No.ﬁ@fﬁ, Rayappa Gardan,
Ramakrishnappa Road,

Cox Town, Bangalore-560 005,

Subjects A.No.495/86(F)- S.Annadalai Ve Secrstery, Ministry
of Dafence and 4 others.

8iry

Reference Order of this Tribunal detad 9,9.87. in A.NQ.QQS/BS(F),

copy of which was forwerced to you vide letterﬁﬂo.AQS/GE(F} dated 14.9.87.

You have not sofar approached this Tribunal to collect yeur
application, Therefere your applicaticn deted 23,3.86 alengwith its
enclosures are foruwarded herewith, as par pur endorsement made on the

application.
Pleagse acknowledge,.

Yours faithfully,
(2

’ -

Copy tos- Shri M.S.Ananda Ramu, Adwocate, No.128, Cubbonpet Road,
Bangalore-560 002.
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